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Between:

tN THE HIGH COURT FOR THE STATEOf TELANGANA
AT HYDERABAD .

(Special Original Jurisdiction)
, . .,. -t-.:,i,.'':. . ;' .. , .,i, ' i.-- l---. FRIDAY, THE TWENry THRD DAY OF JANUARY

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. TUOHIUDDIN

WRIT PETINON (PILI NO: 3 OF 2026

Bandari Shekar, S/o lGnkaiah, aged about 41 years, Occ, Agriculture,
H.No.4-78l1/A, Katnapalli Mllage Choppadandi Rerrenue Mandal, Karimnagar
Distri'ct' 

..PETrroNER
AND

1. The Chief Secretary, Govemment of Telangana Secretariat Buildings,
Hyderabad.

2. The Chief Commissioner, Land Administration, Govemment of Telangana,
Hyderabad.

3. The Principal Secretary to Government, Revenue Department, Government of
Telanga na, Secretariat Bu ild ings, Hyderabad.

4. The Olstrict Collector, Land ReTorm6, Karimnagar, Collectorate Complex,
Karimnagar.

5. The l-anii Reforms Tribunal Cum Revenue DivisionalOfficer Jagityal proper,
Jagitial District.

6. Th6 Revenue DivisionalOfficer, Karimnagar, Division, Karirnnagar District.
7. The Tahsildar, lGrimnagar Rural, Karimnagar District.
8. The Tte Joint'Sub Regi6trar:, Kartrnnagar Rural,lta"rirnnag_ar.District
g. G V Sambashiva Rao,-S/o Lite G V Sidashiva Rao, age75 years, residing in

Flat No.503 in premises No.2-2-1fr)/1, Mctoria Residency, Naimnagar
Hanamkonda.

lO.G V l-axmikantha Rao @ G V Deepak Raj, S/o. Late G -V Sadashiva Rao, age
72wars, C/o. G V KishEn Rao, H.No.3-7:14U3, Vavilalapalli, Kadrnnagar. _

1 1.G V Kishan Rao @ G V Deepak Rao, S/o. Late G V Sadashiva Rao. Age 68
years, H. No. 3-7- i-4 21 3, V ayilalapa ll i, Ka rimnaga r.

12.GV fianga Rao, S/o late G V Shdashiva Rrc, age62 yeafs, H.No.3-7-1ffi14,
Vavilalapalli, Karimnagar.

(Respondent Nos. 9 to 12are proforma partbs and no relbf is sought against
them) 

...RE'P.NDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affklavit filed therewith, the High Court may be

pleased to issue a writ, order or direction in the nature of Mandamus to declare the



inac'tion of the Respondents in not conducting enqulry into the transactions,

alienations and unauthorised use of lands falling within:the sope of Ceiling case

, No, :,1052rufi'5 pursuant,to the : reDresentation'.,,'-,..,: 05.03:2025 and

27;03.2025.in not

1O52lJnS dated u

rearyinll;iliriisame

naer secticiii" g-a ot

; orders in CC.No.tn

the Reforms (Ceiling f.lil

Agricultural l{oldings) Act, 1973 read with Rule 16(5Xb) of the 1974 Rules as

arbitrary and illegal, and consequently direc{ the Respondent No. 1 to 7 to take

immediate pr>ssession and control of the surplus lands falling under Ceiling Case

No. 1}52lJflti,which are to be held in govemment custody.

Petitiod under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased direct

Respondent llos. 1 to 7 to take appropriate protective steps to ensure that lands

that are subject rnafter of CC No. 'l052lJni are not alienated, converted, or

mutated.

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fihd in support of the petition, the High. Court may be pleased to direct

the Responde,nt No. 8 to kgep in abeyance registration of any documents

purporting to deal with the lands that are subject matter of CC. No. 1A521Jt75, and

to inelude thenr in the prohibitory list pending sucfr consideration.

RespondentNo.{: SRI

1

2

th,e

the ,

Counsel for frre Respondent Nos.2 TO 8: ts. DARA HARITHA KIRAN, GP
TTI

Counsel for ther Respondent Nos.9 TO {2: -
The Cour.t made the following: ORDER
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)

THE IION'BLE THD CHIEF JUSTTCE SRT APARESH KTIIVIAR SINGH

,, ,.ArxVbE*ro,,,

AND

W.P. {PIL).No3 of 2026

., - ,:, , : .,

Dated: 23.01.2026:'
, ,1

Between:
Bandari Shekar

Petitioner

And
TheChief Secretary,

Government of Telangana,

Secretariat Buildings, Hyderabad and 1l others.

...Respondents

ORDEK

Mr. Salvaji Raja Shekar Rao, learned counsel represents

Mr. Siddharth Chitturi, learned counsel for the petitioner.

Mr.., G. Veeraswamy, leamed Govsrnment Pteader for General

Adminishation appea$ for respondent No.l.

Ms. Dara Haritha Kirao" leanredC.rovernment Plea&r for Rerrenue app€ars

forrcspondent Nos.2 to 8.

2- By order dated 13.11.19E5, the Land Reforms Tribunal, Aaliunagar, (for

slrort, *the Tribunal') declared 5.26{ and 1.1341 area of tand in excess of tbe

)

\



i)
2

l :....'r,., ., :,., r r,.,:1.,:,r.r..i, i:., :.,i,,1,.i:..rrili1,ri::j.;:r,,i. .

ceitia6; limit of the decrarant as'oo 0i-0 t,,tgns,fii fo..s naj;too". section
'.', 'I j , ., ,-,"'.-..,1:ji.l.j. .'

l0(l) of the Telangana Land Reforms (Ceiling on Agricuttural Holdings) Act,

1973 (for shor! "the Acf). According to the petitioner, the order of the leamed

Tribunal became final after some of the appeals prefened against it by the

declarants are dismisse4 such as, Iand Reforms Appeal No.27 of 19g5, dated

15.04.1988

3' In the writ petition, the petitioner claiming to be a public spirited person

not interested in the subject property has sought enquiry into the transactions,

alienations and unauthoizeduse of lands fa[ing within the scope of Ceiting Case

No-l05i7ll75 pursuant to his representations dated 2l.lO.2O2S, Os.03.2OiD5 and

27.03.2ct25 by not rectifying the same in terms of.the orders passed in

C'C'Nos.lOSZ and lt6ttlt75 under Section 9-A of the Act read with Rule

16(5Xb) of the Telangana l^and Reforms (Ceiling on Agricultural Holdings)

Rules, 19174- In representation dated 27.03.2023, the petitioner has stated that he

has been cultivating the lands on lease for the last 12 years belonging to the

declarant; such as G- Veera S'adashivarao and otters, whictr were taken over by

the C'rovernment under the provisions of the Act in the said, coiling case by the

order of the learned Tribunali The petitioner then procds to make a.requ6t to

the Distrir:t Collector, Karimnagar, to lease the lands for cultivation purposes in
(
(



. -:

their favour'as they Glol! to poor'Dalit&q+i*ffiAo ootown any agriCutturat .'r.
:i.'.!..: i! ,. rr:-.:i i.. I i..r- .i.. i.. 

., ,.tlili,.l't, -- 
i .,'-',i:';'.. . I . ,

land of their own.

4. In the body of the writ petition, thougb allegatiors have bcn made as

regards non-prctection of surplus land unauthorized alienatiom, coov€sions

,

creating iqeversible thirdaarfy interests, firushating the statutory objective of

distributiag surplus land to landless poor, none of tk averments specifically

point out to any such instance of unauthorized alienation or encroachment over

the surplus land taken into Government custody. We, theref,ore, find that the

present petition is by a petrson, who has interest in the subjoct land. This petition

in the nature of a public interest litigation therefore cannot be entertained,

5. Accordingly, the instant W.P.(PL) is dismissed. No orderas to costs.

Miscellaneous applications pending, if any, shall stand closed.

SD/-A; SRINIVASA REDDY
ASSISTANT REGISTRAR

,.

"TRUE 
coPY" 

secrror.r oFFtcER

1. One CC to SRI SIDDHARTH CHITTURI, Advocate IOPUCI
2. Tuo CCs to GP FOR GEiIERAL ADMINISTRATION, High Courtfor the State

of Telangana, at
Co{Jrt for the State of Telangana, at3. Two CCs to GP

I

To

Hyderabad. IOUTI
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